DETAILED PUBLIC STATEMENT
For the attention of the Equity Shareholders of

NEELKANTH TECHNOLOGIES LIMITED

CIN : L65920CH1993PLCO033112
Registered Office: Plot No. 194-195, 3rd Floor, Industrial Area, Phase |I, Ram Darbar, Chandigarh-160002;
Tel: 0172-4651105; e-mail : zenlabsindia@ gmail.com

. mgs . . .. " " .
Open Offer for Acquisition upto 16,12,004 Equity Shares from shareholders of Neelkanth Technologies Limited ("the Target Company") by Mr. Harpreet Singh
. . . . " - " . - . . . . " "
Kalra, Mr. Sanjay Dhir, Mr. Sanjeev Kumar and Mr. Satish Kumar ("Acquirers") alongwith Preet Remedies Private Limited, person acting in concert ("PAC")
This Detailed Public Statement ("DPS") is being issued by Arihant Capital Markets Limited, the Manager to the Offer The details of Board of Directors of PRPL are : The pre and post-preferential allotment capital of the Target Company would be as under :
("Manager") on behalf of Mr. Harpreet Singh Kalra (Acquirer 1), Mr. Sanjay Dhir (Acquirer 2), Mr. Sanjeev Kumar e ; Eauity Shares (Nos Nominal Value (Rs.
(Acquirer 3) and Mr. Satish Kumar (Acquirer 4) (hereinafter collectively referred to as "the Acquirers") alongwith Name &DIN Address Apg:i‘net(r;:ent Qualification | Experience Existing 4 %6 7 500( ) 36175 000( )
Preet Remedies Private Limited, person acting in concert (hereinafter referred to as "PAC") in compliance with Regulation - - - - - - - oy v
13(4) of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and '\D",R,S.S?#%%g;mar g Nto. 27%29* 16/03/2005 Bﬁloma n Ab%“t %.O ye?rshexpenemt:_e ||nfthe f'?'?. of Ercl)lposoled Pdreéerelnnal allotment gggggli ggggglig
subsequent amendments thereto ("SEBI SAST Regulations") pursuant to the Public Announcement filed on November 9, : Me%ol( 160071 armacy | production of pharmaceutical formulations uly di uted Equity . ‘ 00014 20,001
2015 with the BSE Limited ("BSE") / the Target Company and on November 10, 2015 with Securities and Exchange Board of i onail - i i (¢} TheAcquirers do not hold any Equity Shares in the Target Company. The Acquirers are the natural persons in control of
India (SEBI) i f Requlation 3(1) & (2) and 4 of the SEBI SAST Regulati Mr. Satish Kumar | H.No. 1102, 06/12/2006 Under- Associated with the Pharma Industry for Preet Remedies Private Limited, the promoter of the Target Company which holds 16,12,650 Equity Shares in the Target
nla )interms of Reguiation 3(1) & (2) and 4 of the egulations. DIN : 00763060 Sector44-B duat last 25 inly in th Company as on date. As the Acquirers are already belonging to the promoter group, presently they do not intend to make
: ector 44-B, graduate | last over 25 years, mainly in the area : \
| DETAILS OF ACQUIRERS, TARGET COMPANY AND THE OFFER Chandigarh - 160047 of Purchases any changes in the Board of Directors of the Target Company.
(A) Acquirers Mr. Harpreet Singh | H. No. 2611, 10/02/2005 | Matriculate | Over 18 years of experience in the (@  TheAcquirers upon completion of the present open offer, intend to continue in the Target Company the pharmaceutical
(@) The Offer is being made by Mr. Harpreet Singh Kalra, Mr Sanjay Dhir, Mr Sanjeev Kumar and Mr Satish Kumar Kalra Phase X, administrative field of managing personnel business which is being taken over from Zenlabs India, the partnership firm.
alongwith Preet Remedies Private Limited, (CIN : U24230CH2005PTC027954), PAC. DIN: 00834180 Mohali - 160055 department ll. SHAREHOLDING AND ACQUISITION DETAILS
Mr. Harpeet Singh Kalra (Acquirer 1) Mr. Sanjay Dhir | H.No. 1042, 01/05/2009 | B.Pharma& | Associated with the Pharma Industry for The current and the proposed shareholding of the Acquirers alongwith the PAC is as under:
f . - ) DIN : 02452461 Sector 36-C, MBA over 20 years and is having wide experience Detail No. of Sh % to paid-up Equity #
Mr. Harpreet Singh Kalra, aged about 47 years, is residing at H. No. 2649, Sector 69, Mohali- 160071; Chandigarh - 160036 in the field of marketing of products Is__ i 0. of Shares o to paid-up Equity
Tel +91-9316098500. Mr. Kalra, a matriculate, is the main promoter-Director of Preet Remedies Private Limited, the WS 5.5 R 1552075 | BFramas | Associated with the Pharma Ind - ; Shareholding as on the Public Announcement (PA) date
promoter of the Target Company and PAC with the Acquirers for the purpose of the present Open Offer. Besides, he I owapan , Sattyen Roy 5 | BPhamad | Associated with the Pharma Industry for Acquirers - -
Al ; ; . . Chakraborty Branch Road, Behala, PG Diploma in| about 25 years and is having experience in PAC 16,12,650 26.01%
also has promotional interest in the following companies / ventures : ’ / ! ! i _ ,12,
- — DIN: 07184333 Kolkata - 700034 Chemical | the field production of pharmaceutical Shares proposed to be allotted on preferential basis
Serial Namelof the concgrn _ POSIt'IOH held Process formulations Acquirers 2582514 41.65%
1 Quadriga Biotech Private Limited Director Mr. Sanjeev Kumar and Mr. Satish Kumar are also on the Board of the Target Company. Further, Mrs Him Jyoti, wife of PAC - -
2 Zenlabs India Private Limited Mr. Sanjay Dhir (one of the Directors of PRPL), is also on the Board of the Target Company. Shargs_ gcquwed between the PAdate and the DPS date NIL NA
3 Quixotic Hecfnlthcare Preet Remedies Private Limited is not listed on any Stock Exchange. /'-:\cq;usf;nonr:mdir %pen (c:)ﬁer ;gé??gg 9266%9’/
4 Zenlabs India Partner PRPLIis the promoter of the Target Company and presently holds 16,12,650 Equity Shares constituting 44.58% of the CSLOlerSnareholcing - - —
5 Precision Polymers present paid-up capital in the Target Company. # onfully d//t;tﬁ/d capital postpreferc;nt/a/ al/otn;fent and warrant conversion
6 Preet Packaging Solutions Mr. Himanshu Kansal, Pariner, M/s Navneet & Company, Chartered Accountants, having their office at H. No. 1598, 1stfloor, assuming ful acceplance L{ndert e Open Offer ' )
7| PreetPlastic industries Proprietor Sector 22-B, Chandigarh - 160 022 (Membership No. 524387; Firm Registration No. 016128N), Tel: 9780139944; PR ot o above none ofthe Diectors r key managerial personnel of PRPL, he
As on date, Mr. Kalra does not hold any position in the Board of Directors of any listed company. He was the Director email:kansal.himanshu1 @gmail.com, has certified vide their certificate dated November 9, 2015 that the net worth of Preet \V. OFFERPRICE
of the Target Company and has resigned from the Directorship w.e.f. November 9, 2015. Save for the allotment of Remedies Private Limited as on March 31,2015 s Rs. 17,20,85,642/- (Rupees Seventeen Crore Twenty Lakhs Eighty Five 7% =L=t—tv= ,
Equity Shares proposed on preferential basis, Mr. Kalra does not hold any Equity Shares in the Target Company. Tglt?ustgnd SldeuR]qreg Fortcy)ﬁTwo only) and that they have sufficient liquid assets as on date to fulfill the monetary ~ (a) ~ The shares of the Target Company are listed on BSE.
igteat ; ; ; ; ; obligations unaer this Upen Utter ()  As per the information available from BSE where the equity shares of the Target Company are listed and traded, the
. ¥:ngpgz%zrn1y8g§:és2 of it expeionos of mane g orsonnel depatmentandis sssocto i Brief audited financial data of PRPL for the last 3 financial years and limited reviewed financials or the period ended anmualed radin umover as percetage o101l tedshares as 0 047 Assuch the Equty Sharesc Neclerth
Mr. Himanshu Kansal, Partner, M/s Navneet & Company, Chartered Accountants, having their office at H. No. 1598, September 30, 2015 are given hereunder (Rs. inlakhs) during the 12 calendar months preceding the month in which Public Announcement is made at BSE
1stfloor, Sector 22-B, Chandigarh - 160 022 (Membership No. 524387; Firm Registration No. 016128N), Tel: 9780139944; n n - - (© Justification of offer price
email:kansal.himanshu1 @gmail.com, has certified vide their certificate dated November 9, 2015 that the net worth Particulars 6 months ended Financial Year ended —p_The offerprice of R, 10/- per Equity Share of the Target Company has been determined after considering the following
of Mr. Harpreet Singh Kalra as on March 31, 2015 s Rs. 6,49,21,986/- (Rupees Six Crore Forty Nine Lakhs Twenty 30/09/2015 31/03/2015 31/03/2014 31/03/2013 interms of Regulations 8(1) and 8(2) of the SEBI SAST Regulations:
One Thousand Nine Hundred Eighty Six only) and thathe has sufficient liquid assets as on date to fulfll the monetary Total Revenue 2,590.86 6,070.84 5,752.05 4,004.05 PARTICULARS Price (Rs)
obllgatn?ns un-der th|sl0pen Offer Net proft(PAT) (14326) 4035 4922 2038 1. Negotiated price (preferential allotment price proposed) 10.00 .
Mr. Sanjay Dhir (Acquirer 2 EPS (Rs) - 135 164 068 2. Volume weighted average price paidipayable for acquisitions during the 52 weeks preceding NA.
Mr. Sanjay Dhir, aged about 44 years, is residing at H. No. 1042, Sector 36-C, Chandigarh - 160036, Tel +91- Networth 1,593.84 1,737.10 1,708.61 1,659.40 the date of public announcement
9316312040. Mr. Dhir holds Bachelor of Pharmacy Degree (B Pharm) and has done MBA in Marketing. Mr. Dhir is *as of September 30, 2015, being the latest available Statement of Affairs subjected to limited review by the Auditors 3. Highest price paid/payable for acquisition during the 26 weeks preceding the date of NA.
associated with the Pharma Industry for over 20 years and is having wide experience in the field of marketing of of PRPL, the PAC. public announcement
products. Mr. Dhiris one of the promoter-directors of Preet Remedies Private Limited. Besides, he also has promotional . e . ) . 4. Volume weighted average market price of shares for a period of 60 trading days immediatel 823
! . ] g ; (b) The Acquirers and the PAC have not been prohibited by the Securities and Exchange Board of India (hereinafter g s Welg| 3 p p g day; Y -
|nterelst inthe following companies / ventures — referred to as "SEBI") from dealing in securities, in terms of directions issued under Section 11B of the Securities and prlecedmg the date of pu%hc announcement
Serial | Name of the concern Position held Exchange Board of India Act, 1992 (hereinafter referred to as "SEBI Act") or under any of the Regulations made under 5. Highest of the above 10.00
1 Hexford Laboratories Private Limited the SEBI Act. 6. Offer Price 10.00
2 29n|lab3 India Private Limited . _ Dilrecto.r (B) Details of Sellers (@) ;I]'gte‘;grsr Qr?traer\]/iysfé}lijr; tonfwf(ee; Hgﬁ: girr;;:; g;ee gg:i% r?fs public announcement made on November 9, 2015. The offer price does
3 Oasis Pharma & Phytomolecules Private Limited Managing Director The Open Offeris triggered pursuantto the Besolution passedat the mee_ting ofthe Bogrd of Directors of the_T arget CO"?P.a"Y € IncasetheAcquirers and PAC acquire or agree to acquire whether by themselves or through or with persons deemed to
4 Zenlabs India Partner held on November, 2015 forissue of Equity Shares on preferential basis under Section 62 and other applicable provisions be acting in concert with them any shares or voting fights in the Target Company during the offer period, whether by
Save for the allotment of Equity Shares proposed on preferential basis, Mr. Dhir does not hold any Equity Shares in ofthe Companies Act, 2013 and in terms of SEBI (ICDR) Regulations 2009, subject to regulatory approvals. subscription or purchase, at a price higher than the Offer Price, the Offer Price shall stand revised to the highest price paid
the Target Company The Board of Directors of the Target Company, at their meeting held on November 9, 2015 approved and entered into a or payable for any such acquisition and would be notified to the shareholders. Provided that no such acquisition shall
Mr. Dhir does not hold any posttion in the Board of Directors of any listed company. He is the Managing Director of Oasis Memorandum of Understanding envisaging takeover of the business of Zenlabs Inia, a parinership firm engaged in the be made after he tird working day priorto the commencement o the tendering period and uni he expiry of the tendering period.
Pharma & Phytomolecuies Private Limited. Save for this, He does not hold any whole-time directorship in any of the business of pharmaceuticals. In consideration of this business takeover, the Board of Directors of the Target Company ()  Subjecttoother Regulations, the Acquirers and the PAC may, in terms of Regulation 18(4) of the SEBI SAST Regulations,
Companies. Mrs. Him Jyoti, wife of Mr. Sanjay Dhir, is on the Board of the Target Company. have proposedtoissue, subject to necessary statutory and reguiatory approvals, 25,82,514 Equity Shares of Rs. 10/-each Q}ﬁ?ﬂ:ﬁ‘g’gﬁgﬁt\’g‘fh”e‘fe‘;‘georﬁgggﬁgg‘f\mgm]ecgg}‘g{:fg?glfgh”‘rfef‘\ﬁgg‘;”‘}%”&lgf;g%'gz‘g‘;gz‘I’;Oem'{‘hgedrfey‘;sb;afggm
Mr. Himanshu Kansal, Partner, M/s Navneet & Company, Chartered Accountants, having their office at H. No. 1598, i/tlrp asra({izrhcgﬂzifr?rzgggthj: é?:rlvc;os g)rg(t)rl]lzctglg:]yetrosl\élfr.zgﬁlrzlr)eseltngliggh Kalra Mr. Sanjay Dhir, Mr. Sanjeev Kumar and which this DPS is made. '
1stfloor, Sector 22-B, Chandigarh - 160 022 (Membership No. 524387; Firm Registration No. 016128N), Tel: 9780139944, : R q ! p i ) ) V. FINANCIAL ARRANGEMENTS
email:kansal.himanshu1 @gmail.com, has certified vide their certificate dated November 9, 2015 that the net worth The Board of Directors of the Target Company have convened an Extra-ordinary General Meeting (EGM) of ts shareholders ™ === meSimi=ie =i ) ) ) !
of Mr. Sanjay Dhiras on March 31,2015 s Rs. 1,14,31,877/- (Rupees One Crore Fourteen Lakhs Thirty One Thousand on December 5, 2015 to be held at the Registered Office of the Target Company for, inter-alia, approving the aforesaid ~ (8) ~ Assuming full acceptance, the total fund requirements to meet this Offer is Rs. 1,61,20,040/- (Rupees One Crore Sixty
Eight Hundred Seventy Seven only) and that he has sufficient liquid assets as on date to fulfill the monetary proposal. b %:leALakhs Tweztt);]Tgtl)\Lgﬁnd Fodrty °”t|y)' o meetthe financial reatirements o e Offer The fund reauirement
iaati i e Acquirers and the ave adequate resources to meet the financial requirements of the Offer. The fund requirements
obllgatpns underhis Op(len Offer (©  Target Company will be met from own sources/Net Worth and no borrowings from Banks / Fls or Foreign sources such as NRIs or otherwise
Mr. Sanjeev Kumar (Acquirer 3 (@ The Target Company was incorporated as Shri Lakhavi Financial Services Limited under the Companies Act, 1956 is envisaged by the Acquirer. The Acquirers and the PAC hereby declare and confirm that they have adequate and firm
Mr. Sanjeev Kumar, aged about 46 years, is residing at H. No. 2629, Sector 70, Mohali - 160071, Tel +91-9316113587. on July 20, 1993 with the Registrar of Companies, Maharashtra at Mumba. It received Certificate of Commencement financial resources to fulfill the total financial obligation under the Offer.
Mr. Sanjeev holds Diploma in Pharmacy (D Pharmacy). Mr. Sanjeev is associated with the Pharma Industry for last of Business on August 11, 1993. The name of the Target Company was then changed to Shri Lakhavi Infotech Limited ~ (c)  In accordance with Regulation 17 of the SEBI SAST Regulations, the Acquirers / PAC have deposited Rs. 1,62,00,000/
20 years and is experienced in production of Pharmaceutical formulations. Mr. Sanjeev is one of the promoter-directors forwhich, a fresh Certficate of Incorporation consequentto change of name was obtained on July 11, 2000. Subsequently, - (Rupees One Crore Sixty Two Lakhs only) by way of cash, being over 100% of the entire amount of the consideration
of Preet Remedies Private Limited. Besides, he also has promotional interest in the following companies / ventures : the target Company's name was changed to Neelkanth Technologies Limited and a fresh Certificate of Incorporation (assumlng f,U" acceptance by the shareholders) inan Escrow Account with Bank of India, Sector 35 Branch, Chandigarh,
- — was obtained on April 27, 2007. Upon incorporation, the Target Company's registered office was situated at Mumbai. with exclusive authority to operate the accountin favour of Arihant Capital Markets Ltd., the Manager to the Offer. The
Serial | Name of the concern Position held P . ) - : . - Acquirers / PAC have duly empowered the Managers to the Offer to realise the value of the Escrow Account in terms of
- - - — — The Target Company shifted its registered office to Chandigarh during the year 2011. The registered office of the Target : "
1 Ultrachiron Pharmaceuticals Private Limited Managing Director Company is presently situated at Plot No. 194-195, 3rd Floor, industrial Area, Phase II, Ram Darbar. Regulation 21(1) of the SEBI SAST Regulafions.
2 Quixotic Pharma Private Limited Chandigarh - 160002 ' ' ' ' ' " (d Basedontheaboveandinthe light of the escrow arrangement, the Manager to the Offer is satisfied that firm arrangements
3 Ultrachiron Healthcare Private Limited 9 ' B ) for funds for payment through verifiable means have been put in place by the Acquirers / PAC to fulfill their obligations
rachiron rieaiihcare Frivate Limite ] (b) The Target Company was originally promoted by Mr. Arvind Bohra, Mrs Sangeeta Bohra and Mr. Praful Bohra. in relation to the Offer in accordance with the SEBI SAST Regulations.
4 Zenlabs India Private Limited Director Later during the year 2008, there was change in the ownership and management of the Target Company. VI. STATUTORYAND OTHER APPROVALS
5 Oasis Pharma and Phytomolecules Private Limited Preet Remedies Private Limited acquired controlling interest in the Target Company. In compliance with the Regulations ' e ' . : - . fp :
6 Quadriga Biotech Private Limited 10and 12 of the SEBI (Substantial Acquisition of Shares & Takeovers) Regulations, 1997, PRPL made Open Offer @ E‘g ?e;ej',‘é%’}?ﬁj’g%ﬁgﬂ'ﬁ]h: L%e;ﬁégﬁgyhﬁ’gé’rye'sgéﬁﬁ%’}?ﬁéfg?ﬂ;ﬁ%ﬂ%feﬁefir'Petg teoT:srq%tEg%n;g?)?gvlgItsh(lgg(f:?fgcw gl
7 Quixotic Healthcare tothe then shareholders of the Target Company during July 2008. general) that they would have obtained for acquiring, the equity shares of the Target Company. In the event such RBI
8 Zenlabs India (©) The Equity Shares of Neelkanth Technologies Limited are listed at BSE. The Target Company has entered into g;f)})rpvals.are not submitted, the Acquirers reserve the right to reject the equity shares tendered in the Offer. This Oé)en
9 Shiva Traders Patner agreement for dematerialization of shares with CDSL and NSDL. The ISIN Number allotted to the company is eris subjectto recglptofthe requisite RBI approvals, ifany, for acquisiton ofequiy shares bytthcqunrers from NF“S and0 BS
10 Ess Ess Gels INE546F01013. The annualised trading tumover of Shares of the Target Company during the preceding 12 calendar ~ (b)  Ason the date of this DPS, no statutory approvals, except as mentioned above, are required by the Acquirers to acquire
M Sarrooy Karar e Manaaina Director of e Taroet G oot lor e drectorahi held e Taroet months prior tothe month inwhich PAwas made, ie. during the months from November 2014 to October 2015 s given below: {ngtErﬁ;nyb gggrrﬁg ;h;;l_acrg g&ngtearelgtg%itgm tothe Offer. However, the Offer would be subject to all statutory approvals
r Sanjeev Kumar is the Managing Director of the Target Company. Except for the directorship held in the Targe - - - y L -
Company, Mr. Sanjeev does not hold any position in the Board of Directors of any listed company He s the Managing Name of stock | _Total no. of share traded during | TotalNo.of -\ Annualized Trading tufmover | o, |- o of Requiation 18(11) ofthe SEBI SAST Reguiations, in the case of non-feceipt of statutory approvals, SEBI has
Exchange | the 12 calendar months prior to the | listed Shares (in terms of % to total © 9 (1) 9 ’ p ryapp y
Director of the Target Company and also Ultrachiron Pharmaceuticals Private Limited. Apart from this, Mr. Sanjeev 9 th in which PA P d listed sh 2 the power to grant extension of time for the purpose of making payment subject to, the Acquirers agreeing to pay interest
does not hold any whole-time directorship in any of the Companies month In which FA was made. isted shares) to the Shareholders as may be specified by the SEBI.
Save forthe allotment of Equity Shares proposed on preferential basis, Mr. Sanjeev does not hold any Equity Shares BSE 1,601 36,17,500 0.04% (@  The Acquirers may withdraw the offer only in compliance with Regulation 23 of the SEBI SAST Regulations, 2011.
inthe Target Company Based on the parameters set out in tl'.ne Regulation 2(j) of SEBI SAST Regulations, the Equity Sharesofthe  VIIl. TENTATIVE SCHEDULE OF ACTIVITY
Mr. Himanshu Kansal, Partner, M/s Navneet & Company, Chartered Accountants, having their office at H. No. 1598, Target Company are deemed to be infrequently traded. Activity Day and Date
Tst ﬂ(.>|0kr, SECT|0£.22-B, (E]h’qlrggam‘[ 160 0?]2 (Merxl?erghi% N?H 5,243?17,%':"{“ (I}etgiztﬁﬁon N(l;. 019612208:\;),“':'611317801 3994%; (d) The brief audited financial information of the Target Company for the last 3 years are as follows : — Public Announcement Date Monday, November 9, 2015
emaitkansal.nimanshu % gmarl.com, nas certitied vice thelr certiiicale dated ovember J, 2U15 that (he netwo S. In1acs Detailed Public Statement Date Wednesday, November 18, 2015
of Mr. Sanjeev Kumar as on March 31,2015 is Rs. 10,79,69,394/- (Rupees Ten Crore Seventy Nine Lakhs Sixty Nine Particulars 31/03/2015 31/032014 31/0372013 Filing of draft Letter of Offer (LOF) with SEB Thursday, November 26, 2015
Thousand Three Hundred Ninety Four only) and that he has sufficient liquid assets as on date to fulfill the monetary Total Income " 010 1028 - . :
obligations under this Open Offer . : Last date for competing offer Thursday, December 10,2015
Mr. Satish Kumar (Acquirer 4 (Loss) / Profit After Tax (6:64) (564) (651) SEBI observations on draft LOF Thursday, December 17,2015
. (Acq ) — = - —
150 Aurar (Acoul EPS (Rs.) - - - Identified Date (Identified date is only for the purpose of determining the Monday, December 21,2015
Mr. Satish Kumar, aged about 57 years, is residing at H. No. 1102, Sector 44-B, Chandigarh - 160047, Tel +91- Networth 196.44 204.94 210,58 shareholders to whom the LOF shall be sent)
9872633936. Mr. Satish, an under-graduate, is associated with the Pharma Industry for last over 25 years, mainly in {©) Details of the Offer Date by which LOF will be despatched to the shareholders Wednesday, December 30, 2015
the area of Purchases. Mr. Satish s one of the promoter-directors of Preet Remedies Private Limited. Besides, he also Last date by which the Board of Target Company shall give its recommendation | Monday, January 4, 2016
has promotional interest in the following companies / ventures : (@ The Board of Directors of the Target Company, at their meeting held on November 9, 2015 approved and entered into Issue Opening Advertisement Date Tuesda;/ Januaryé 2016
Serial | Name of the concern Position held aMemorandum of Understanding envisaging takeover of the business of Zenlabs India, a partnership firm engaged Date of of tenderi od dat Wed d ] - 6.2016
] SVID Chemi-Ph Private Limied inthe business of pharmaceuticals. In consideration of this business takeover, the Board of Directors of the Target ale 0 commencemenl o enlermg period (open date) €dnesday, January o,
WLnemi-rharma Frivate Limite Company have proposed toissue, subject to necessary statutory and regulatory approvals, 25,82,514 Equity Shares Date of expiry of tendering period (closure date) Tuesday, January 19, 2016
2 Quixotic Pharma Private Limited of Rs. 10/- each at par aggregating to Rs. 2,58,25,140/-, (for consideration other than cash) collectively to Mr. Harpreet Date by which all requirements including payment of consideration would be completed | Wednesday, February 3, 2016
3 gexford Laboratorigs Private Limited Director Singh Kalra Mr. Sanjay Dhir, Mr. Sanjeev Kumar and Mr. Satish Kumar, the Acquirers, who are the partners of Zenlabs India. vy, PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECEIPT OF LOF
4 uadriga Biotech Private Limited (o) - This open offeris being made pursuant to Regulation 3(1) & (2) and 4 of the SEBI SAST Regulations as aforesaidto 4 persons who have acquired Equity Shares but their names do not appearin the regjster of members of the Target Compan
5 Oasis Pharma And Phytomolecules Private Limited the public equity shareholders of Neelkanth Technologies Limited by Mr. Harpreet Singh Kalra, Mr. Sanjay Dhir, Mr. ™ o tne [denified Datg,q or unregisttgred owners or those who have a'c)guired EquitygShares afterthe Identified Igate, ortﬁosg
6 Zenlabs India Private Limited Sanjeev Kumar and Mr. Satish Kumar, the Acquirers, alongwnh Preet Remedies Private Limited, the PAC, to acquire who have not received the Letter of Offer, may also participate in this Offer.
— 16,12,004 Equity Shares of Rs. 10/- each representing 26% of the fully diluted Equity and voting Share Capital of the o ) ) )
7 Quixotic Healthcare T C f ial all ice of Rs. 10/~ per Equity Share ("Offer Price" blei h 2  TheOpenOffer will be implemented by the Acquirers through Stock Exchange Mechanism as provided under the SEBI
- arget Company, post preferential llotment ata price of Rs. 10/ per Equity Share (‘Offer Price") payable in cas (SAST) Regulations and the SEBI circular CIRICFD/POLICY/CELL/1/2015 dated April 13, 2015 issued by SEBI
8 Zenlabs India subject to the terms and conditions mentioned hereinafter (the "Open Offer" or "Offer"). &g : : ¥ -~ : pritts, Y SEBI.
9 Shiva Traders Partner Apartfrom Preet Remedies Private Limited, there are no other individuals or other entities/persons whoare actingin -~ & The chunre(rjs ha\I/e app0|rf1tﬁd éghagthCapltal I\garkgt.s L;]mltoed ( Bouf)fl ng Erﬁﬁer ) fodr th%? pen Offe(;thrgfug? ‘r’]thm the
10 Ess Ess Gels concertwith the Acquirers for the purpose of the Open Offer. glrjtr)i e??; :25 rsne;tnt;,ig]rfené (t)) etlosv Offer Shares tendered in the Open Offer shall be made. The contact details of the Buying
Mr Satish Kumar is on the Board of the Target Company. Except for this, Mr. Satish does not hold any positionin the Inthe event of the Target Company being unable finally to allot the Equity Shares on preferential basis as contemplated ’ Arihant Capital Markets Limited
Board of Directors of any other listed company. He is the CFO of the Target Company. Save for this, Mr. Satish does in the Board Resolution of November 9, 2015 for any reason whatsoever, including non-receipt of any statutory or 1011, Building No. 10, Solitaire Corporate Park
not hold any whole-time directorship in any of the Companies regoulatory approvals, then the Acquirers / PAC reserve their right to revise the offer size such thatitis not less than Guru Hargovindji Road, Chakala, Andheri (E), Mumbai - 400 093.
Save for the allotment of Equity Shares proposed on preferential basis, Mr. Satish does not hold any Equity Shares 26% of th.e re\{lsed fully diluted equnty capital of the Target Company. Tel: 022-42254800; Fax : 022-42254880, e-mail : mbd @arihantcapital.com
in the Target Company () The offer is being made to all the equity shareholders of the Target Company except the Promoters and the persons Contact Person : Mr. Amol Kshirsagar
Mr. Himanshu Kansal, Partner, M/s Navneet & Company, Chartered Accountants, having their office at H. No. 1598, deemedtobe acting n concert with the Promoters. ' " 4. BSE shallbethe Designated Stock Exchange for the purpose of tendering Offer Shares in the Open Offer.
1stfloor, Sector22-B, Chandigarh - 160 022 (Membership No. 524387: Firm Registration No. 016128N), Tel: 9780139944; (&) There are no partly paid up equity shares of the Target Company. There are no outstanding warrants or similar 5 |l public shareholders who desire to tender their equity shares under the Open Offer would have to intimate their
email:kansal.himanshu1 @gmail.com, has certified vide their certificate dated November 9, 2015 that the net worth instruments issued by the Cor.npan}/. S . respective stock brokers ("Selling Broker) within the nomal trading hours of the secondary market, during the tendering period.
of Mr. Satish Kumar as on March 31, 2015 is Rs. 2,43,09,303/- (Rupees Two Crore Forty Three Lakhs Nine Thousand (e) Noapproval from any bank or financial insfitutions s required for the purpose ofthis Open Offer. As onthe date of DPS, ¢ e getailed process of Stock Exchange will be provided in the Letter of Offer which shall be sent to the Public
Three Hundred Three only) and that he has sufficient liquid assets as on date to fulfill the monetary obligations under no other statutory approvals are required to be obtained for the purpose of this Open Offer. The Open Offer would be Shareholder of the Target Company.
this Open Offer subject toal the statutory approvals that may become applicable ata aterdate before the completion of the Open Offe. IX. The detailed procedure for tendering the shares in the Open Offer will be available in the Letter of Offer that
Preet Remedies Private Limited (PAC) () The Offeris not subject to any minimum level of acceptance from the shareholders i.e. itis not a conditional offer and " would be mailed to the shareholders of the Target Company as on the identified date.
) . - ) ) . . the Acquirers will be obliged to acquire all the equity shares tendered in response to the Offer, subject to a maximum
g[Jen?;E?-Ini]riglcer?a'lag\r/:(tjzIs_m:]%dé';En’?jli_g;e‘:vrﬁzlthca?;?]%rr?;?dT%gf:girsliee‘gz} g’mzc%ogfMé'ggt?gﬁﬂ;ggﬁﬁ&%%aq'32’ of 16,12,004 Equity Shares that are tendered in valid form in terms of the Offer subjectto all the terms and conditions ~ X. OTHER INFORMATION
j f ; e OrFE é - 9% mentioned in this DPS and the Letter of Offer ("LOF") to be sent to the shareholders of the Target Company. (@)  TheAcquirers and the PAC alongwith its Directors, accept full responsibility for the information contained in the Public
195, 3r'd floor, Industriel AreSa, Ehase I, Chandlgeslrh ) 160002; Tel: +91-931 602?500' e-mail preetr;mgdles@gmall@m (@ Thisis nota competing offer. Announcement/ Detailed Public Statement and also the obligations of the Acquirers as laid down in the SEBI SAST Regulations.
i?i';r':rgrt%'?ﬁ;edrge“g{b agfg;g‘;gﬁ; “Cv'i'th i}l'rshscv‘;m:wga':ggfet ingh Kalra and Mr. Sanjay Dhir all being () The Acquirers may withdraw the offer only in compliance with Regulation 23 of the SEBI SAST Regulations, 2011, (o) Pursuantto Regulation 12 of the SEBI SAST Regulations, the Acquirers/ PAC have appointed Arihant Capital Markets
q p p Y -owap . The Acati itv donot planto di ff or otherwi b tof the Target C inthe next2 Limited, having office at 1011, Solitaire Corporate Park, Building No. 10, 1# floor, Guru Hargovindji Road, Chakala,
Mr. Chakraborty, aged 53 years, has done B.Pharma and holds Post Graduate Diploma in Chemical Process () The cqmrers.ourr{en ﬁ onotpianto flgposeo O][% eCnmse encu_P; e&anyAasse 0 4 e karge omrila/n()j(m e "ef’f( Andheri (E), Mumbai - 400093; Tel:022-42254800; Fax:022-42254880 Email:mbd @arihantcapital.com as Manager to
Instrumentation and Control.. He has about 25 years of experience mainly in the field of production of pharmaceutical g?r:?w ?:g?:]tclt?ngbeerognIn:L%s%gﬁ{is;;sselii?ti?Tgrte(teCoommZ?mnyfor ae eﬁgglg?rzs Uer;r:gics Ts:ittr? tsh: riolrsgosrem?al g; the Offer. The contact person is Mr. Amol Kshirsagar / Mr. Satish Kumar P.
formulations. Mr Chakraborty does not hold any position in the Target Company the shareholders of the Tayrget Company through specié’, ResolutFi)on |)r/1 termsp of Regulati}:)n 25(2)of t?le SEBI SEST ReF;F:Hations. (0  TheAcquirers/PAC have appointed Bigshare Services Private Limited as Registrar to the Offer having office at E/
PRPL was incorporated with the main object of carrying on business of manufacturers, producers, import/export and . 2, Ansa Industrial Estate, Sakivihar Road, Sakinaka, Andheri (East), Mumbai-400 072. Tel: 022-40430200; Fax: 022-
sellers of all kinds of pharmaceutical products. The manufacturing unit of PRPL s situated at Plot No. 183, HPSIDC ~ (F)  The Target Company does not have any subsidiary. 28475207; email: openoffer @bigshareonline.com. The contact person is Mr. Vipin Gupta
Industrial Area, Baddi - 173205. (G)  Upon completion of this offer, assuming full acceptance, considering the joint shareholding of existing promoters and the () This Detailed Public Statement will also be available on SEBI's website at www.sebi.gov.in.
PRPL is the promoter of the Target Company and does not belong to any business group Acq#]iregs, tthPUbgC STareth(gdmgl ir;.the )TaRrglet CO”W"YdWZI fa'gbtﬂOVl.tTfe m/i_\nimum PUtb"CtShaé?h?'dgn? reqUitfﬁm_l?m as;
) ' . o . per the Securities Contract (Regulations) Rules as amended and the Listing Agreement entered into between the Targe MANAGER TO THE OFFER REGISTRARS TO THE OFFER
The paid-up capital of PRPL s on date is Rs. 3,00,00,000 divided nto 30,00,000 Equity Shares of Rs.10/- each Company and the Stock Exchanges. However, the Acquirers undertake to take necessary steps to facilitate compliance
held as under: of the Target Company with the relevant provisions of the Listing Agreement within the period mentioned therein. ARI H ANT ca it a | mar k e t S |t d
- 3 -
Sr. No ShaSrehoIders No. of Equity Shares % of shareholding Il.  BACKGROUND OF THE OFFER p .
1. Mr. Sanjeev Kumar 8,52,000 2840 ; : " . : N
- i @ TheBoard of Directors of the Target Company, at their meeting held on November 9, 2015 approved and entered into a Merchant Banking Division
2. Mr. Harpreet Singh Kalra 4,52,000 15.07 Memorandum of Understanding envisaging takeover of the business of Zenlabs India, a partnership firm engaged in the SEBI REGN NO.: INM 000011070 BIGSHARE SEHYICES PRIVATE LIMITED
3, Mr. Sanjay Dhir 4,00,000 13.33 business of pharmaceuticals. In consideration of this business takeover, the Board of Directors of the Target Company \ 1011. Solitaire Corporate Park. 1t floor E/2, Ansa Industrial Estate,
4 M. Satish Kumar 444.000 1480 have proposed toissue, subject to necessary statutory and regulatory approvals, 25,82,514 Equity Shares of Rs. 10/~ each L P i Sakivihar Road, Sakinaka,
- e s - at par (for consideration other than cash) collectively to Mr. Harpreet Singh Kalra Mr. Sanjay Dhir, Mr. Sanjeev Kumar and Building No. 10, Guru Hargovindji Road, Andheri (E), Mumbai - 400 072
5. Mrs. Himjyoti 4,52,000 15.07 Mr. Satish Kumar, the Acquirers, who are the partners of Zenlabs India. Chakala, Andheri (E), Mumbai - 400 093 Tel 022 40;'30200 Fox: 02928475207
6. Mr. Jasbir Singh Kalra 4,00,000 13.33 (t)  TheBoard of Directors of the Target Company, in their meeting held on November 9, 2015, have approved issue of Equity Tel : 022-42254800/862; Fax : 022-42254880 L o
Total 30,00,000 100.00 Shares on preferential basis for consideration other than cash, subject to such approvals as may be required and also Email: mbd @arihantcapital.com Website: www.bigshareonline.com
Shareholding pattern of PRPL subject to the provisions of SEBI ICDR Regulations, as under : Website: www.arihantcapital.com E-Mail: openoffer@bigshareonline.com
p : : : . I Contact Person :Vipin Gupta
st No Shareholders No. of Equity Shares % of shareholding Name of the Proposed allottee No. of Equity Shares % of fully diluted post-preferential capital Contact Persons: Mr. Amoll Kshirsagar / SEBIRen. Noz INRO(?OOO13§5
- Mr. Harpreet Singh Kalra 7,31,626 11.80% Mr. Satish Kumar P. €g. No.:
1 Promoters & associates 30,00,000 100.00 - - >
2 FI/Mutual Funds/Fls/Bank Mr. Sanjay Dhir 731,884 11.80% Issued by Manager to the Offer on behalf of Mr. Harpreet Singh Kalra, Mr. Sanjay Dhir, Mr. Sanjeev Kumar and Mr.
: e Funds/Ps banks - Mr. Sanjeev Kumar 7,31,626 11.80% Satish Kumar, the Acquirers and Preet Remedies Private Limited, the PAC.
3 Public - : Mr. Satish Kumar 387,378 6.25% Place: Mumbai
Total 30,00,000 100.00 Total 25,82,514 41.65% Date: November 18, 2015




